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administrative tribhwa.principal BENCH: NEW mH^
CP.>77 of 1999

in
OA.1173 of 1992

New Delhi, this I6th day of September.1999.

Nawab Singh
r%^b' 5'"'o '̂?®P®ctor N0.757/D«/o B 62, Police Colony
Saraswati Vihar. Delhi

(By Advocate: Shri M.K. Gupta)

Versus

Shri v.N. Singh
Commissioner of Police
Police Headquarters
I.P. Estate
New Delhi.

(By Advocate: Shr1 Ajeeh Luthra, proxy
Mrs. Jyotsna Kaushik

By Reddy, j. CR DE R (oral)

Petitioner

Respondents

Heard the learned counsel for the petitioner
and the respondents.

^ fairly conceded by the ioaw«y tne learned counsel
or the petitioner that tti^»oner that the respondents have since

implemented the
the order against Which the C.P. was

' and prays that the c.P.
a liberty the petitioner to'sfifc '̂fe the

Tribunal if hei^tm
tu "ratill aggrieved by the order ofthe respondents.

is Closed It i. w.. • It IS however open to^apetitioner to puestion the order of prosx^tion ,f
- still p

(Mrs. Shanta Shastry)
Member(A) (V. Rajagopla ReddyHVice Chairman(j) '


